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REQUEST FOR INFORMAL GUIDANCE

17.03.2026

To

The Nodal Officer
Nodal Co-ordination Cell
The Securities and Exchange Board of India

Madam/Sir

Reg.: Request for Informal Guidance under the SEBI (Informal Guidance)
Scheme, 2025 on permitting pledging of securities purchased under NDPMS.

[Name of theApplicant ~~ Geojit Financial Services Limited

==
Services Limited

|

Category of Applicant Portfolio Manager - SEBI Regn. No.:ली की
INPOO00O03203a था

guidance is sought in representative | No
capacity, details thereof |

Nature of informal guidance No-action Letter —
Interpretive Letter (walmsof fee paid Rs. 59000/- (i.e. Rs. 50000/- + GST @

lL }

18%
Details of the transaction Rs. 59,000/- was paid on 16.03.2026

through the SEBI fee payment link,
bearing Online Transaction reference

Guojil Finar os
|
tel, Requsterpd Office: उचत 657 Civil Line Road. Fadivattorn, Bact, 682024. Kerala, Inca. Phone: +91 484-2901000

Website, w Jars Email-mailesaige Corporate Identity Numoer 1671 201199व41 00084035, SER Registration Kumbers
INAZQ0DGIET? Parttolie Manager INPOOOGDI203. Alternative Investment Fund{AlF): INSAIF5/24-2571738 AMF

wel Dist दा (07 ARM 0098 (Date of initial Registration: 9 May 2002, Current Valioity. up to B May 2027) IRDA Corpore
FMumber CAD226
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Seem TECEFTNZS1

=
and User

detail id: 353122. The details of the
| transaction are attached as Annexure 1|regulatory provisions SEBI Portfolio Managers Regulations,
| 2020 - Regulation 23. (1) "The
discretionary portfolio manager shall
individually and independently manage the
funds of each client in accordance with the
needs of the client, in a manner which does
not partake character of a Mutual Fund,
whereas the non-discretionary portfolio
manager shall manage the funds in
accordance with the directions of the

==
read with 23(8) "The portfolio

manager shall not borrow funds or
securities on behalf ofthe client".◌ः Background

| Our services include=। Portfolio Management Services
।

[(NDPMS). Under the NDPMS model,
clients open designated bank and demat
accounts with the approved custodian, and
all trading activities are executed through
empancled brokers. Clients also grant a |

Power of Attorney (PoA) to the Portfolio
Manager to facilitate transactions that are
expressly consented by them. The
securities purchased underNDPMS remain
in the client's beneficial ownership and are
held in the client's name in the demat
account with the approved custodian.
A prospective client has asked whether
they can pledge securities held in their
demat account (purchased

=
the

NDPMS framework) to obtain a loan
| | against shares (LAS). The borrowing

arrangement would be between the client
and theEEEand the portfolio manager
will not be a party to the borrowing
transaction. Upon reviewing the PMS
Regulations, 2020, and the related

3)io
Gaojit Financial Services Ltd Regie = me S465%-0, Coil Line Road, Padivattam, doch, BE2024, Kerala India. Phang + 91 484-2001000
Wikis: www geogit cory gis) Em alusageait com Corporate Identity Number LEZ IZ0OKLI994PLCO0OSA0E, 5६७। Registration Numbers
- investment Advices: INA2OO002E817 Portfado Manager INPODOOOIZ0E Alternative Investment FundAIS IN/AIFT/24-051730 AMF
Registered Mutual Fund Distributor ARM: O098 (Date of Initial Registration: 8 May 2002, Current Vahdity. up to B May 20271 IRDA Corporate
Agent {Composite Number: CAD226
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J circulars, wewe could not trace any explicit
regulatory guidance on the permissibility
or treatment of client initiated pledging of
such securities.
Since the securities form part of the PMS-
managed portfolio, we request vour

| consideration and guidance on the

following points:

Points for Clarification

I. Whether a Portfolio Manager may
permit a client to pledge securities held in
the client's demat account - securities
purchased under the NDPMS framework -

either directly by the client or through an
instruction routed via the Portfolio

| Manager to the Custodian, considering that
these securities are the client's property and
remain in the client's beneficiary account
and that such pledge is initiated solely at
the client's discretion for the client's own
benefit, not for the Portfolio Manager's
benefit.

2, Whether such pledge by the client would
in any manner be construed as borrowingol funds or securities hy the portfolio

|

manager on behalf of the client, as
restricted under Regulation 23(8) of the
SEBI (Portfolio Managers) Regulations,
2020.

3. Whether the market value of securities
pledged by the client may continue to be
included in the Portfolio Manager's Assets
Under Management (AUM) and reflected
in regulatory reporting, given that the

| beneficial ownership of the securities
|

remains with the client and the act of
pledging does not alter such ownership.

Geojit Financal Services Lid, Regeteied Office: 345658-P, Civil Line Raad. Padivattaom, Kochi 682024. Kerala, India Phare: +91 484-2901000
Website: www geojit com/afsl. Email mailusdgea)it.com. Corporate identity Humber. LE TZ0KL1994PLECDEANS. SEB Registration Kumibers
- lovestment Adviser: INAZOGOOZE)? Forlfolio Manager INPOOOGO3203 Alternative Investment FundCAIF): IN/AIF3/24-25/1738, AMF)
Registered Mutual Fund Distnbutor ARM GOSH (Cate of हाफ बस Rematration 9 May 20002, Current Validity: up to 8 May 2027) IRDA Corporate
Agent (Composite) Number 80226,
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4. WhetheWhether any specific disclosures

:
risk

"warnings are required to be provided by the
Portfolio Manager to the client regarding
the risks associated with pledging of
securities. including but not limited to the
risk of" invocation of pledge and loss of

|
securiiies.

5. Whether the Portfolio Manager is
required to intimate SEBI or the Custodian
regarding such pledging arrangements

| entered into by the client.

0. Any other precautions which we have to
take to be compliant with SEBI
Regulations,

==confidentiality is required| No
under Paragraph15 of the Scheme IE िह

Contact details of the Applicant principalofficerpmsi@pgeaiit.com
Mobile No: 7306428810

In view of the above, we request your guidance on the permissibility and regulatory
implications of the aforesaid arrangement under the SEBI (Portfolio Managers)
Regulations, 2020. The clarification will assist us in ensuring that our operations remain
fully compliant with the applicable regulatory framework.

For Geojit Financial Services Lid
Portfolio Manager -INPO00003203

pvMenonExecutive Director

Geapl Financial Services Ltd, Registered Office: 34/65%-F, Civil Line Road, Padivattom, Kochi, BRFDZA Kerala, India Phare +91 484-39000060
Website: www geapt.com/gicl Email malusageapt com Corporate identity Mumber LETIZ0KLIS94PLCG02403, SER Registration Numbers
7 Investment Adviser: INAZOO00281T Portfolio Manager (MPOODOO320E Alternateve Investment Fund{A IF: IN/AIF3/24-25/738, AMFI
Registered Mutual Fund Distriputor ARN. C098 (Date of intial Registration. 9 May 2002, Current Vabaity: un ta B May 2027) IRDA Corporate
Agent (Composite) Humber CAGE


